
 

IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE, 

UDALGURI, ASSAM 

 

P. R. Case No. 06 of 2020 U/s 294/323/341 I.P.C. 

 

   State of Assam 

   -Vs-  

 Smt. Pronita Das 

W/o- Late Karuna Das  

Vill.- Golondihabi 

P.S.- Udalguri 

 Dist.- Udalguri, Assam  .…........Accused.  

 

Present:- Sri  D. K. Kalita, A. J. S. 

  Addl. Chief Judicial Magistrate, Udalguri, Assam   

 

Appearance:  

For the State  : Mr. J. Daimari, Asstt. P.P. 

For the Defence : Mr. D. K. Boro, Adv.   

 

Date of Evidence : 08.02.21 

Date of Argument : 08.02.21  

Date of Judgment : 12.02.21 

J  U  D  G  M  E  N  T 

1.  Prosecution case, in brief, is that on 20.10.2019, one Sri 

Bhaskar Jyoti Bhuyan lodged an ejahar with the Officer-in-Charge, 

Udalguri. P. S. alleging inter-alia that he married Smt. Sangita Das, the 

daughter of the accused in the year 2012 and they have a male child. But, 

some months before the incident, the wife of the informant started to 

misbehave the informant on instigation of the accused. Thereafter, the wife 

of the informant went to her maternal home and stayed there for about 

eight months with the son. It is also alleged that the informant went there 
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to visit his son out of his love and affection for his son, but, his mother-in-

law misbehaved him. On 09.10.2018, at about 08:00 p.m., when he went 

to see his son as there was Durga Puja, the accused did not allow him to 

enter into the house and started to beat him with a stick by restraining 

him. Then he saved himself by fleeing away therefrom.  

2.  On receipt of the ejahar, Udalguri P.S. Case No. 199/2019 

under Section 294/341/325 I.P.C. was registered and investigated into. On 

completion of the investigation, the Investigating Officer submitted charge-

sheet against the accused under Section 294/323/341 I.P.C.  

3.   In pursuance to the court process, the accused appeared 

before the court. Necessary copies were furnished to the accused and on 

being explained the particulars of offences under Sections 294/323/341 

I.P.C., the accused pleaded not guilty and claimed to be tried.  

4.  In support of its case, prosecution side examined only one 

(1) witness and declined to adduce further evidence. Prosecution evidence 

was closed on prayer of the prosecution. Accused has been dispensed with 

the examination under Section 313 Cr.P.C. since the same is found not 

necessary. Defence has adduced no evidence. 

5.  I have heard arguments of the learned counsels for both the 

sides at length, gone through the case record and perused the evidence 

carefully. 

POINTS FOR DETERMINATION ARE: 

6.  (i) Whether the accused, on 09.10.2019, at about 08:00 

p.m., at Udalguri under Udalguri P.S., the accused rebuked the informant 

by uttering obscene words near the public to the annoyance of others and 

thereby committed an offence punishable U/s 294 I.P.C.? 

  (ii) Whether the accused, on the same day, time and 

place above, voluntarily caused hurt to the informant and thereby 

committed an offence punishable U/s 323 IPC? 
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  (iii) Whether the accused, on the same day, time and 

place above, wrongfully restrained the informant on his way and thereby 

committed an offence punishable U/s 341 IPC?   

DISCUSSION, DECISION AND REASONS THEREON:  

7.   Prosecution has examined the informant cum victim as P.W.-

1 who has stated in his evidence that accused is his mother-in-law. The 

incident took place about one and half years ago. His wife was residing 

separately from him and she was at her maternal home with their son. On 

the day of incident, he went to the house of his father-in-law to see his son 

and then, a verbal altercation took place between him and his mother-in-

law. Thereafter, he lodged ejahar against his mother-in-law. Ejahar has 

been exhibited as Ext.1 and his signature thereon as Ext.1(1). In his cross-

examination, he has stated that accused did not assault him and did not 

rebuke him. He has no grievance against the accused. Accused also filed a 

case against him and they have amicably settled the matter. 

8.   It is revealed from the evidence of the informant cum victim 

that a verbal altercation took place between him and the accused when he 

went to the house of the accused to see his son. It is found from his cross-

examination that the accused did not assault him and rebuke him. Thus no 

evidence comes out against the accused as regards the commission of 

offence of rebuking with obscene words, voluntarily causing hurt or 

wrongful restraint. Having regard to lack of evidence, I am of the 

considered opinion that the prosecution has failed to prove the offences 

U/s 294/323/341 IPC against the accused and as such, the accused 

deserves acquittal.  

O R D E R 

9.   In view of the conclusion made above, I hold the accused 

not guilty of the offences U/s 294/323/341 IPC and hence, she is acquitted 

of the said offences. Accused is set at liberty forthwith.  
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10.  The bail-bond of the accused shall remain in force for a 

period of six months from the date of this order. 

11.  The judgment is delivered in the open Court in presence of 

the accused and her learned Counsel. 

    Given under my hand and the seal of this court on this 12th 

day of February, 2021. 

 

 

 

                 (D. K. Kalita) 
Addl. C.J.M., Udalguri 

 

 

Dictated and corrected by me,   

 

 

       (D. K. Kalita) 
Addl. C.J.M., Udalguri 
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A P P E N D I X 

1. Prosecution Witness: 

P.W.1- Sri Bhaskar Jyoti Bhuyan 

 

2. Prosecution Exhibit:  

Ext.1- F.I.R. 

     

3. Court Witness:   Nil  

 

4. Defence Witness:    Nil   

 

5. Defence Exhibit:   Nil 

          

           

                                                                 (D. K. Kalita) 
Addl. C.J.M., Udalguri 

 


